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The other case, S. A. No. 467 of 1869 was & sult to recover
from one Nathi and another woman a sum of money due upon a
bond alleged to have boen executed by them jointly to the plammﬁ
Nathi’s defence was, first, that she had not executed the bond, and,
secondly, that, being a married . woman, she was incompetent to
~ execute it and, therefore, not liable. 'Upon both of these points the

Principal Sadar Amin found in her favour, and he accordingly

rejected the claim. That decision, however, was reversed, on
appeal, by the Assistant Judge, who held the bond proved, and
also-that Nathi was personally liable upon it, 110tw1thstand1ng that
her husband was alive. -In special appeal against that decision
she relied upon coverture as absolving her from all liability upon
the bond sued on, which point was ruled against her, and the Court

(Sir C. Sargent and Melvill, JJ.,) on the 17th oJ anuary 1870 amend--

ed the Assistant Judge’s decree “by striking out so much of it

as makes * her “personally liable, and inserting words limiting

- her “Hability * % * to the extent of her stridhan, including
the house mentioned in the bond.” .+ - -

We are of opinion that those cases were properly decidéd, and
“our reply to the Judge of ‘the Court, of Small Causes will accord-
ingly be that a wife who has,voluntarily separated from her hus-
"band - without any circumstances justifying her ~syepa1‘étion, is
liable for a debt contracted by her (even for necessaries), although
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| without her husband’s consent; - but her habﬂlty is limited to the

extent, of any st; ‘idhan she may have.

[APPELLATE CIVIL JURISDICTION.]

GUMNA DAMBERSHET (PLAINTIFF AND APPELLANT) 2. BHIKU HARIBA
AND ANOTHER (DI‘FENDANTS AND R ESPO\DEV'N) -

Limitation Act XIV. of 1859, Section 1, Clause 10— Promissory Note payable by
ingtalments— Wawe/ of tlrfault

A promlﬁsory note, dated 2nd April 1868, stipulated that the prineipal amount

-with interest was to be repmd by balf-yearly instalments of Rs 150 each, and that

February 16,
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1876.  in the event of any one of these 1nstahnqnts not being punctually paid, the whols 5

_‘a‘_f“ amount was to be‘come payable at once. Defanlt was made in payment of the
-D \M[g;g:“l - first instalment, which fell due on the 2ud October.1865. Inan mctmn brought on

2. the 19th October 1871 for the recovery of the whole amount, :
Bxg‘:‘jé{]fm' Held that the right to bring the suit under Act XIV, of 1859, Section 1, Clause

ANorER, - 10, acerued to the plaintiff on' the 9nd October 1868, and that, having omitted:

to bring it for more than tlnee years, he was too late in msmtutmw iton the 19th
October 1871, :

Held, also, that the plaintiff’s right to the umnedmte payment of the whole
amount was not, under the note, subject-to be' defeatéd by any subsequent
payment, and that no such subsequent payment (assuming it to have been made)
could, in the absence of any fresh agreement, supersede or suspend such right. ‘.

The proposition laid down in Bemkrishna Mahddev v. Baydgs Santdyi (1) ¢ that,
although the instailmepts were not paid by the defendants at the times fixed for

. payment, yet the defendants having paid the money on accountof them, and the

plaintiff having accepted it, the payments must be considered, as regards hoth
parties, as if made at-the times fixed ; and the i)laintiﬂ cannot take 'advantage of -
the stipulation that the sum should become due on failure to pay any instalment, .

or the defendants: rely upon it as making the whole debt due and fixing the
period from which the fime of liniitation'ran, over-ruled, as there i$ nothing in~

-Act XTIV, of 1859 to give any such effect to an acceptance of part payment after:

the whole debt has become due. O
THIs was'a’ special appeal from the declslon of Baron meent
District- Judge of Poona, affirming the decree of Mahédev Govmdi
Rénade, 1st Class SubordinaterJ udgeat the same place, :

The facts of the case are briefly these —Gumna Dambershet sued
Bhlku and another ona promissory note for Rs. f5¢9 bearmg.
date 2nd April 1868. The note was payable by half-yearly instal-

- ments of Rs. 150 each, and contained a stipulation that, in defaunlt

" of the payment of any one instalment, the whole amount of the.
_ principal money and interest should be paid ab once. The first
instalment, which fell due on the 2nd October 1868, was not paid on
that date. The plaintiff, however, alleged that, about four months
wfter this default, the defendants made and the plaintiff accepted
payments on account of the first instalment. - Default being made
_in payment of the second instalment (2nd April 1869), the plalntlff .
brought the present suit, on the 19th October 1871, to recover
“Rs. 1,900 on account of the p11nc1p%1 sum and interest due on the
promissory note. . The defendants, among other objections, pleaded .
limitation, and contended that the-cause of action arose'at the time -
of the fivst default,  Both the Lower Courts held the claim barred,

_(1)5 Bom. H. C Rep. 35 A, Ca. )
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on the ground that it had been brought more than three years  1876..

after 2nd October, 1868, when the first default was made, They; T Gensa
however, did not determine whether or not the amount of the first DAMBLMH“
instalment was ‘paid to, and accepted by, the plaintiff, ; as 'dlecred Boariy Hakt.

AND
“by him, &fter the due date. AliAomm

The only pomt araued in the special appeal was the queﬁtxon of
limitation.

. The spenml appeal first came on for hearing before WesTROPP,
,C J.,and NA'NA’BHAT HARIDA s, J., who referred it to the consider-
ation of a Full Bench, in consequence of the conflicting rulings in
Rambrishng Malddev v. Baydgi Santdgi (1) and. Hurronowth
Roy v. Maheroolal, Moollah (2) on the point of limitation raised in
the case. Accoulinfrly, the appeal was argued before WESTROPP,
CJ., Wesr and NA'NABHA'T HARIDA'S, JJ.

Dhindjlal Mathurddds (Govemmen’o Pleader) for the specnlA
appellant :—The plaintiff (the special appellant) has alleged that,
some time after the default in payment of the first instalment had
‘been made, the defendants Uffered and the plamtlff accepted the
amount of that |instalment. If 80, the case comes exactly within

“the prmmple laid down by Sir R. Couch in Rémkrishne Mahddev

v. Baydyi Santdgi (3), and tho claim is not barred, as held in
that case. Thmt acceptance amounted to a waiver, on plaintiff’s
part, to demand the whole amount. - Moreover,  the \accept‘mce{
‘may be regarded as ‘evidence of a fresh agreement between the
-parties. ' ’

[WestRoPP, C.J. :—There is no allegation in the plaint of ahy.

- such new agreement. Besides, there was no new consideration. 1

The Full Bench case of Hm ronauth v. Maheroolah (4), no doubt,
1s against me; but I rely upon the decision of our own High Court’
in Rzimkm'éfmm v.-Baydgi (5).

mammmth Mangesh for the .special respondents :—This case
18 croverned by Act X1V, of 1859, - When limitation once begins
“to run under that Act nothing can stop it, except the pl‘().VlS]Ons
of Section 4. - That ﬁec’uon does not prowde that a claim once

(1) 5 Bom. H. C Rep: 25 A. C. J..
(3) 7 Cale. W, Rep, (F. B.)21 Civ. Rul.

(8) 5 Bom,- H 0. Rep. 35 A. C.J. | (4) 7 Cale. W. B, 21 Cive Rul.
“(5) 5 Bom, H..C, Rep'35A C.J.
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1876. - barred, is taken out of the law of limitation by part payment,
"~ Guuxa  The Full Bench ruling in Hurronauth v. Maheroolal (1) is a case
DWB“ SHET exactly in point. In that case, the first instalment, paid and
Bifrxy Hazir accepted after default, was held not to amount to the revival
svonm. ofabarred claim. There is a case, JI: wllodhur v. Hogy (2), which
is opposed to the Full Bench rnling just cited.. But that was a
case under the old law of limitation in Bengal;, viz. Regula-
tion III. of 1793. He then referred to Vengappaiyen v. Rajope-

iyan (3).

Dhivajlal Mathwrddds in reply.

NA’NA/BIA'T HARIDA'S, J. :—This is a suit upon a promissory
note dated the 2nd April 1868. The note, among other things,
stipulates that the principal amount, with interest at 12 per cent.
per annum, is to be repaid by half-yearly instalments of Rs. 150
each, and that, in the event of any one of those instalments not
being punctually paid, the whole amount is to become payable‘atk
once.

The first,instalment accordingly fell due on the 2nd October
1868, when it was not paid, and this suit was instituted on the
19th October 1871. The Subordinate Judge and the District
Judge in. appeal have both held it barred by the law of limitdtion ;
and the only question, thelefme wh1ch we have to determine
now is, is it so barred?

The law of limitation applicable to-this case is’Act XIV. of 1859,
of which Clause X., Section 1, provides as follows :—

«To suits brought to recover money lent or interest, or for the
breach of any contract in which there is a ertten engagement’ or
“contract, and in which such en@afrement or contract could have
- been registered: by virtue of any law or regulation in force at . the
“time “and place.of the execution thereof, the perlod of three years
from the time when the debt became due, or when the breach of
_contract in respect of which the action is brought first took place;.
unless sich engagement or contract -shall have been registered
[W1thm SIX. months from the da,te thereof]” (4).

(1) 7 Cale. W R,21 Civ. Bul.. - (2) 1 Cale. W, R. 189 Civ. Bul,
(3) 1 Mad, H C. Rep. 208,
(4) The. words within brackets were altered by Act XX, of 1866, Sec-
tion 27, to “ withiii the time prescribed in that behalf by the Indian Registration
Act, 1866.”
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- The promissory note in this case:is ““a written engagement or 1876,

contract” within the meaning of that clause, which “could have  gyyxa
been reglstered » under Act XX. of 1866, Section 18, “ at the time DAMBJEPS“" ‘
and place of the_ execution thereof”, but was not. The perlod of Bamxu Hagt-
limitation, therefore, within which a suit may be brought upon 1t ANom?r;,
is “three'years from' the timg: when the'debt becamé due 7. We '
are thus brought to the questlon, when did the debt for Whlch this
suit is brought, become duc ? ~
- The defendants, (inter alia,) contend that upon their f:nlure
to pay the first instalment on the' 2nd October 1868, the whole-
money became payable at once under the express stipulation to
that effect in the promissory note, and that, therefore, this suit,
which was not brought till the 19th October 1871, is barred.
- The plaintiff, on the other hand, contends that, notw1thstand-
ing the defendants’ failure to pay the first instalment at the time
it fell due—namely, on the 2nd October 1868—he waived his right
to exact payment of the whole amount by subsequently accepting
~payment of that instalment ; that, therefore, until a second default
was made in the payment of the next instalment six months after,
no right would accrue to him to demand any payment ; and that
this suit, which is within three years from such second def‘mlt is
.consequently not barred.
Neither the Subordinate J udO’e nor the District Judge has found
whether the plaintiff’s alleoatlon as to the subsequent payment to
him of the amount of the first instalment by the defendants is
provod and if we thought such payment could make any differ-
ence, it would be necessary to have that expressly found by the
Courts below. But it seems to us to be immaterial. The note .
sued on, as already stated, distinctly stipulates that, on failure to
pay any one instalment, the whole amount shall at once become
due. That contingency having happened on the 2nd October’
1868, the plaintiff became entitled to the whole of tl}e money at
once (1). He might, accordingly, have sued for the whole amount
any day after that date. His right to immediate 'payment there-
of was not, under the note itself, subject to be defeated by any
subscquent payment, nor was it superseded or suspended by any
fresh agreement between  the pa.mes and. we do not see how,
(1) 7 Cale, W, R. 21 Civ. Rul, 7 Bom. H. ¢ Bep, 125 A, C, J, 1) Idem 155,

1 Mad £. C. Rep, 209, 121L,4J, Q. B, 134,
"B 1leg
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1876 under the circumstances, any such payment, vby the defendant'é,‘ of
Guaya part of that for which they, had already become liable could, in the
D“MB“:’RSHET absence of any fresh agreement, supersede or suspend such right.
Brxu Hane There is not any fresh agreement alleged here.  The suit is

M?S‘Tﬁ’;;’; brought on the note 1tse1f

- In Rdmkrishna v. Bayugz, (1) it was, no doubt, held by a
Division Bench of this Court, consisting of Couch, C.J., and
Newton, J., ¢ that, although the instalments were not paid by the
defendants at the times fixed for payment, yet the defendants
having paid the money on.account of them, and the plaintiff
having accepted it, the payments must be considered, as regards:
both parties, as if made at the times fixed, and the plaintiff cannot
“take advantage of the stipulation that the sum should become due
on failure to pay any instalment, or the defendants rely upon it as
makmg the whole debt due and fixing the périod from which the .
time of limitation ran.” - But we arc unable to. accept that view.- '
" 'There is nothing in- the Limitation - Act (XIV. of 1859) to give
any such effect to an acceptance of part payment after the whole .
“debt has become due. The creditor is, no doubt, not bound im- =
mediately to sue for, ‘or insist upon payment of, the whole debt. -
He may, if he chooses, show forbearance towards his debtor, and
“accept a part of what is due. But, if he does so, he does not -
thereby prevent or change in any way,'the operation of the law of -
limitation, which, notwithstanding any such subsequent wish on -
“his part, begins to run from the time of the first default rendering
 the whole amount due: sec Hemp v.” Garland (2); Hurronouth.
. v. Maherooloh (3); Karuppanne v. Nallomma (4) 5 Név ayom-
appu v. Bhdskar (5); Navalmal v. Dhcmdzbw (6) :

. In equity it has been held that; a debt bemg presently due an ‘_"
- agreement. to pay by instalmerits, with a stlpulatlon, that on de- '
~ fault the creditor may demand immediate payment of the' whole

balance due with interest, is'not to be relieved against : Sterne v. -
" Beck (7).

s Bom. H. C, Rep. 35 A,'C. J.
(2) 4Q.B. 519, 5243 8,C, 12 L, 3, Q. B. 13133 G. & D, 402. 7Jur 302, .
)7 Cale. W. R. (. B.), 21 (4) 1 Mad. H. C. Rep. 209, o
(5) 7 Bom, H. €. Rép, 125 A. C. J.  (6) 11 Bom: H. C, Rep, 155,
(7) 32 L, J, Ch. 682, ‘
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- Assuming, therefore, that the alleged part payment by the de-  18TG.
kfendants really took place, if the plaintiff in this case had -chiosen  Gyya
the very next day after such payment to sue for the whole of the DAMB”ERSHET

amount thon remaining' unpaid, he might have done so, and: we Buixv Harr.
A
.do not thmk the defendants in that case could have successfully ANOTHER.

contended that no gause of action had accrued, or that the suit
was premature because the second instalment had not fallen due

-We must, accordingly, hold that the rlght to brmg this suit .’
acerued to the plaintiff on the 2nd October -1868; that, having
omitted to bring it for more than three years, he now comes too
late ; and that the decrces of the Lower Courts rejecting his claim
on that ground are correct, and must be upheld.

Decree affirmed.

Notee—1In Hullodhur Bangal v. Hogg, 1 Cale. W, R. 189 Civ, Rul. (which wasa
case under Act X1V, of 1859, and not, as stated in the argument supra, under the .
vold law), it was held that the question in cases of this description is whether the
payment was made on account of the whole amount payable under the bond,
treating that whole amount as having become due under the condition, or on
account of an instalment, and that if i6 was made on account of an instalment
it would go to show a waiver or agreement to restore the original provision for
payment by instalments,

The . case of Hurronauth [w i v. .Zl[alm oolah (7 Cale, W. R, 21 Civ. Rul. ), cited
in" the prcscnt case, and which appears to have been heard without tho aid of
counsel, is so imperfectly reported that it is difficult 0 say whether the distinc. -
tion taken in Heillodhur Bangal v. Hogy was followed or not in it, .though it is not

.easy to undcrstzmd the ratio decidendi except on the ground of some such distine~
tion, The Court rested its decision on the fact that the petitioner sued on the
original contract and not on any fresh one. The distinction in question has been
observed hoth ih Madras and in the North-Western Provinces. ~Thus in Sir Rajalh
" Papama v. Toleti (5 Mad. H, C. Rep. 198), in which it was held that the accept-
ance of payment amounted to a waiver of the condition of forfeit}lre, the Court
seems to base its decision on the circumstance that the payment was “of ono
or more snms as an instalment or instalments due on the hond ”. -

Similarty Gyan Chand v. Jawahur (2N. W. P, H. C. Rep. 83), in Which it was
held that a plaintiff ‘who had accepted payment aftor default conld not enforce the
condition, was cxpressly decided on the ground that the sums paid “‘must be
held, on the Judge’s ﬁndmg, to have been p‘ud and received on account of the
instalments”,

In Mudho Sing ok v, . Thakoor Per shgd (5.N.W., P., H. C. Rep. 30) in which the
acceptance of payment was held not to take the case out of the operation of the
Act, it was not shown that any of the payments made within the § years before
suit bad been made on account of an instalment.

See Act IX. of 1871, Sch, 1L, number 75, -



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 

